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Diwan Singh A p p lican t,

v er su s

Union o f  In d ia  & o th ers Respondents.

S'-
Hon. Mr .J u st ic e  U .G .s r iv a s ta v a , V.C.

Hon. Mr.A^B.Gorthi, Adm. Member._____

(Hon.Mr. J u s t ic e  U.C. S r iv a s ta v a , V .C .)

The a p p lica n t who was i n i t i a l l y  acpoin ted  

on th e  tsnporary p ost o f  Beldar on work chargee^ 

b a s is T ^ a te r  on bec^me^ permanent Beldar, r e t ir e d  ^  

on 3C .3o91. A ccording t^  th e  a p p lic a n t, th e  date  

o f  b ir th  recorded in  th e  s e r v ic e  book o f  the

a p p lic a n t i s  not correct#  as i t  was recorded

as 19 .3*31 , i t  shou ld  have been 1 6 .3 .1 9 3 4 , as he  

was born in  th e  year I f 34, according to  'Janam P atri*  

In t h i s  con n ection  h e  made r e p resen ta tio n s  to  th e  

departm ental a u th o r it ie s  but o f  no a v a i l ,  then

he approached th e  T rib u n al.

The applicant*  s V ari'Ous re jjresen ta tio n s

are  pending w ith  t h e  respondents and are undisposed

of.T h e  respondents are  d ir e c te d  to  d ec id e  th e

rep resen ta tio n  o f  t h e  a p p lica n t in  t h i s  regard . In

ca se  th e  rep resen ta tio n  is- a llow ec, th e  a p p lica n t

w i l l  b e  taken back in  s e r v ic e ,  o th erw ise  th e

re tirem en t order w i l l  be f i n a l .
A p p lica tio n  i s  d isp osed  o f  f i n a l l y  a t t h i s

s ta g e .
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